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None appears for the applicant, //ﬂ

Sri Prashant Mathur appears on behalf of the opp.
parties, The grievance of the spplicant is that
our order dt, 13,7,1988 passed in 0,A, No, 2#2{87{f
Prakesh Vs, Union of India and others has not ba;L
complied with in as much as the representation
of the applicant has not been dspxiwmsl disposed
of. Houwever the opp. parties contemner nemely
Sri Arvind Kumer, Director, R.D.5.,0, Lucknou has
stated in his affidavit that the representation
of the applicant has been di posed of by spsaking
order on 19.,10,1989, and communicated to the
applicant on 19,11,1989, In view of these facts
the contempt applicaticn is liable to be rejected
and accordingly it is rejected without any order
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